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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL:HYDERABAD BENCH

AT HYDERABAD

0.A.No.220 OF 1997,

DATE OF ORDER:28-89-

1398,

Batween:

M.S5anjeeva Kumar. Applicent

and

Superintendent of Post Gffices,
Sangareddy Postal DBivision,
Sangareddy, District Medak.

1.

The Director of Postal Services,
Hyderabad Region, Ryderabad.

Pastmaster General, Hyderabad Region,
Hyder abad.

Member (p)\, .
Ppstal Services Board, New Delhi.

.. Respondz
COUNSEL FOR

THE APPLICANT :: Mr.5.Ramakrishna

COUNSEL FOR THE RESPONCENTS: Mr,V.Bhimanna
CORAM:

THE HON'SLE SRI R.RANGARAJAN,MEMBER(ADMN)

AND
THE HON'BLE
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Heard Mr.S5.Ramakrishna Rao for the Appl

and none for the Respondents.
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2. The short facts of this case ie as follq
3. The applicant was issued with a.Charge !

unauthorised absence and alsc for availing le
180 days by Memo No.B3/Waddi, dated:27-1-1993
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Regpondent No.1 by Procesdings No.83/Waddi, da
21-5-1993 removsed the applicant from service.
applicant filed an appeal to Respondeﬁt No.2 o
Thet appeal is not enclosed. Howevsr, the Appe
Authority viz., Respondent No.2 in Memo No.ST/
dated:18—11-1§93 aordered dandvu proceadings.fr
stage of forwarding a copy of the Inquiry Repo
Goyernment Servant and taking appropriate furt
as desmed fit. On that basis, the Disciplinary
Respondent No.l by proceedings Memo.No.83/Wadd
10-1-1994 hassad the fPollowing Order:-

"i) The E.D. Rgeny be relnstated as E0 B
Waddi B.0. a/w Hadnur 5.0, with imme
gffect, as if he is appointad afresh

that tha service rendesred earlier wi
count for ssniority, promotion etc.,
it is forfeited once for all purpossg

it}

4. It is not clear when the denovo proceedi

been conducted, whether the applicant had been

in servicafﬁ%en the denovo proceedings were 1if

A

not known.
denovo proceedings can be initiated only after

or employee s relationship is established. As
< (ndunchng -
taken back on duty, the guestion aﬂkgenuvo pro

does not arise, But it appears that he has no

this point to Respondent No.2 when a suo moto
wera initiated by Raspondent Ro.2 or in his ap

Respondent No.3 when he filed a represaentation

ging the Orders of Respondent No.2.

5. Be that as it may, tha Raspondont No.2 ¢

the case of the applicant suo-moto &s adherel
. [N
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issued a Show Causs Motice by memo No.5T/21-7/
dated:26-10~1994(Anﬁaxura.A-V to the DA} for e
the penalty to that of removal from servicas.
the Show Cause Notice an 14—

L
and Respondent No.2 passed the Order by Memo N

applicant replied

5/94, dated:22-12-1394 removing him from servi
that Order, the applicant filed an appeal to R
No.3, the copy of the appeal is not enclosed.
dated:7-1-1995 was disposed af by Proceedings
21-4/3/95, dated:21-8-1995 rejecting his appea
cant further submitted 2 petition against the
Respondent No.Jd to Respondent No.4 by his repr
dated:30-12-1995(Annexure.AVII to the DA}. Th
is yet tou be disposed of. In that apmal his ¢
of not reinstating him in service when denovo,

was crdered has bsen indicated in Para.{3){i)}

appeal dated:30-12-1935,

6. This 0A is filed to set aside the impugn
No.B3/Uaddi, dated:21-5-1993 issued by Respand
and all further consequential proceedings in N
5/94, dated:22-1241994 of Respondent No.2 and
09, dated:21-8-1885 of the rd Respondent, and
cbnsequential direction to the Respondents to

the applicant into service with all conseguent

benefits,

Te Normall% an employes hes to be reinstate
accordance with the CC5(CCAjRules if the Inqui
Proceedings ars to ba repsated aor denovo proce
are to be initiated in viesw of the Appellate [
it appears that was noeit done in this case and
cant had also failed to challenge tha initiatji
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Cause Notice issued by the Respondent No.2 which was
rejected and he was removed from service. Thereafter,
.alsu it appears that the abofe point was not ﬂanticned
in his appeal to llespondent No.J. Belatedly hs| had
brought that point to the notice of Respondent No.d in
his repressntation dated:30-12-1295, At this juncture,
afty technical error which résults SEtting asidp of Orders
is considered, that uili lead to complications|as the
procesdings hed reached the Respondent No.é. Hence, we
are of the opinion that Respondent No.4 should| take note
of the contentions raised by the applicant in his appseal
dated:30-12~1995 espacially in para 3(i} of hig reprasan-
tation dated:30-12-1995 and alsc the observations made

in this Judgment and pass a 9peaking Order to ths appeal
of the applicant dated:30-12-13995 yithin a period of
three months from the date of receipt of a éopy of this
Urder.‘That will enable the ;espnndents to'pasé an appro=-
priats Order considering all the contentions riised in

thig OA,

8. In view of whet is stated abuva,rﬂespondent No.4 is
directed to dispose of the representation of the applicant
dated:30-12-1995 taking due note of Para.{(3)(i)| of his
appeal and pass a Spsaking Crdér within three mpnths from

the date of receipt of a copy of this Order,

9. Thalﬁﬂ is ordered accordingly. No costs.
-~ {B.&<3AT PARAMESHURR) (R.RANGARAJAN)
gf|a\d MBER (3JUDL MEMBER (ADMN)
Dated:this the 28th day of September,13998
Dicteted to steno in the Opsn Court Zﬁﬁhﬂ: |
#* & ﬁ:>&L‘?Z24},
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Cepy to:

1% Superintendent pf Post OfPices, Sangareddy Postal Divigisn,

. Sgngareddy, Medak District.

2, The Dirsctor of Pastal Services, Hyderabad Region, Hyderd ad,

3, Postmester General, Hyderabad Region,Hydarabad,
4, Membsr(P), Postal Servicss Board, New Delhi,
5. One copy to Mr,5,Ramakrishna ﬂaa,ﬁdvgcatg,CAT,Hydsnabac

. . L-
6:; One cepy to Mr,.V.Bhimanna,Addl,CGSC, AT,Hyderabad,
7. Dne @py te D.R(A),CAT,Hydsrabad, ‘

8, One duplicate copy.
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TYPED BY - CHECKED 3Y
COMBAED BY APPR VED 3V

I THE CENTZAL ADTINISTIATIVE TRIludaL
HYDZRAZD TINCH HYDER4B8A0

THE HI'3LE SHRI R,3AMGAIAZAN M{a)

AND

THE H3N'3LT SHRD 3.5.3451 PARAMESHWAR
' M{(3)

DATZD: Y Q&H lg}_ -

CADER/ RDGRENT
m.A/2. A /. e

A LA D :
DIGAGSED GF WITH DIAECTIONS —
DIdNIS55E _

(3SED A5 WITHIRAUN
SRDERED/NRJECTED

MO SRDZR AS O CO3TS

YLKR

'%-'an gaafas afgdiw
Central Administratlvs Tribunal
ﬁ'W[ DESPATCH _ ,

-9 OCT 1938

gewmg sqradle
HYOERABAD BENCH






